3 Motion o suspeng

MOTION TO SUSPEND THE
QUESTICON HOUR

SHRI PARVATHANENI UPE-
NDRA (Andhra Pradesh): We have
given a notice of motion for removal
of the Governor of Karnataka who
committed a fraud on the Consti-
tution. We have given a notice for
removal of the Governor of Karna-
taka for the fraud he has committed
on the Constituticn and for murder-
g democracy in Karnataka, We
want that motion to be taken up im-
mediately.

SHRI DIPEN CHOSH (West
Bengal): The Governor of Karnataka
has committed a fraud on the Cons-
titutton. We have moved 2 motion
for removal of the Governcr of Kar-
nataka. Let that motion be taken
up for consideration and be discuss-
ed without taking up any other item
on the Agenda.

SHRI M. S. GURUPADASWA-
MY (Karnataka): #r. Chairman, I
request you to suspend the Question
Hour. (Interruptions: In view of the

importance of the subject, I request
you 1o suspend the Question Hour.
very grave,

The matter is
Serious.

very
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SHRI M.S. GURUPADASWA-
MY: This matter has got to be dis-
cussed right now. Therefore, we
are requesting you, Mr. Chairman,
to suspend the Question Hour and
allow discussion on the moticn which
we have sent. The Question Hour
should be suspended. (Inreiruptions)

MR. CHAIRMAN: The Ques-
tion before the House is—

“That the Question Hour be
suspended.”

The motion was negatived.
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SHRIM. S. GURUPADRA SWA-
MY Ne, Mr. Chairman., 1 did not
suggest that the motion bs put to

vote. ) suggested that you snould
exercise your discretion and ullow
the debate.

MR CHAIRMAN: Wx}* you

se ollow me o say ¢
se remember,
nn 1s concer

red, the ©r et lamd-

».H come bl the House.
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Angd once the P Lere,
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perty and we will dl\Clax, e,
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nights of the Oppostii 'smch

as possible.  But,
us he 1'@-';30.'1;,'0?9.
thing como [
faid on the T
the ﬂu-hwmm‘l Ja sl
4s you may o 1L,A1bg;f,
was a ditference of opinion v
Govermnerd, because ! Kwew
encess cxnenditne had vo be lnid on
the Table of the FHouse and it was
lizble to be discussed, 1 siuck o my
point of view on that issue. Here
alen, Tet 1t come here. Tt wili b here
and then it will be the propeny of
the house and the Huuw witl he in
a posi?io‘l m discuss it ¢t wodoat
properly .. {({nterruptions), .

SHRI PARVATHANENL UPEN-
DRA: When improper things are
done, we have to have a prodar dis-

cussion here! What 15 thio?
(Interruptions ;. ..
SHRI DIPEN GHOSH: in the

whole list of businzss, there s no
item like this. .. .(Interruptions;.
Sir, in the List 01 Business there is
no item like this. W¢ o hav
moved a substantive  motion
.(Ungerruptions). . . We have
moved a substantive motion for
the 1emoval of the Karnataka
Governor because he hes Gverstep-
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ped  his  constitutional  powers
and  he has committed a
frand on the Constitution and we
are entitled 1o vrese that motion.
We have moved this motion for the
removel of the Governor and we
want that mciion t¢ be taken up
frat. We have submitted it to von
and you nicace give us the ruli
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"‘I“ - Tili the Pro-
clama on 1 Fere . G the recommen-
datien of tbe Governer as givent 1o

v« before the Heouse, I don’t allow
any discussion on the Governor.
Thic is my ruling .. (Interruptions) ..
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ShED M. S, GURUFADASWA-
MY : '*”I}"\‘ s vour raling, if ihis is

your decision .. Onierroptionsy .. .
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MP . CWATRMAN . Y am all for
a discussion | (Interruptiors) . Iam
with von, Pyt T enly want that the
i wrat be dene in g pronor
manmes v el Ionogeible. And, ag
I said, the Grrerament wilt he laving
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MR, CHAJRMAN: The ouse

e ruling.

has givin
SERI M. S. GURUPADA T
MY: .. not to allow the dis
tion to go on, ¥ think we cannt ot
n the House and we cannag’ o=
cperate with vou, and tor this rea. .
mrotsst, we walk out,

Sir. in

(At thir stoge, some hon. Mosibers
left the Chamder.)
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MR. CHAIRMAN:
teke up guestions.



